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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
FOURTEENTH SESSION

THE KARNATAKA STATE RURAL DEVELOPMENT AND PANCHAYAT RAJ
UNIVERSITY (AMENDMENT) BILL, 2017

(L.A. Bill No. 33 of 2017)

A Bill to amend the Karnataka State Rural Development and
Panchayat Raj University Act, 2016.

Whereas, it is expedient to amend the Karnataka State Rural
Development and Panchayat Raj University Act, 2016 (Karnataka Act 16 of
2016) for the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the Sixty Eighth

year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka State Rural Development and Panchayat Raj University

(Amendment) Act, 2017.
(2) It shall come into force at once.

2. Amendment of section 15.- In the Karnataka State Rural
Development and Panchayat Raj University Act, 2016 (Karnataka Act 16 of
2016) (hereinafter referred to as the Principal Act), in sectionl5, in
sub-section(3) for the words “Sixty five years”, the words “Sixty seven years”,

shall be and shall always be deem to have been substituted.
3. Amendment of sectionl17.- In section 17 of the Principal Act,-

(a) in sub-section (1), in the proviso, after the word “designate”,

the words “Registrar in case if he is a Professor or” shall be inserted; and

(b) in sub-section (2), after the word “unfilled” the words

“Registrar in case if he is a Professor or” shall be inserted.



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka State Rural
Development and Panchayat Raj University Act, 2016 (Karnataka Act 16
of 2016),-

(i) to enhance the upper age limit to hold office of Vice Chancellor to
sixty seven years which is in conformity with the age limit of Vice

Chancellors in the Karnataka State Universities Act, 2000; and

(ii) to make provisions also to designate or to appoint the Registrar in
case if he is a Professor, to carry out the duties of the Vice
Chancellor if the post of Vice Chancellor is temporarily vacant and

if remains unfilled.

Hence, the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative

measure.

H.K.PATIL
Minister for Rural Development
and Panchayat Raj

S. Murthy
Secretary (I/c}
Karnataka Legislative Assembly



ANNEXURE

EXTRACT FROM THE KARNATAKA STATE RURAL DEVELOPMENT
AND PANCHAYAT RAJ UNIVERSITY ACT, 2016
(KARNATAKA ACT 16 OF 2016)
XX XX XX

15. Vice Chancellor.-

XX XX XX
(3) The Vice Chancellor who shall be an academic person and a
Professor, shall hold office for a term of four years or till he attains the
age of sixty five years, whichever is earlier.

XX XX XX
17. Arrangement of work during vacancy in the office of the Vice-
Chancellor.- (1) During the temporary absence of the Vice-Chancellor by
reason of leave, illness or any other cause, the Chancellor may make such
arrangements as he deems fit for carrying on the duties of the
Vice-Chancellor.

Provided that, pending the making of such arrangements by the
Chancellor, the Vice-Chancellor may designate the senior most Director
amongst the Director of Training, Publication and Supervision of schools or
the Director, Centre for Research, Innovation and Evaluation, to be incharge
of the current duties of the Vice-Chancellor for a period not exceeding one
month or till arrangements are made by the Chancellor, whichever is earlier.

(2) During the period when a vacancy in the office of the
Vice-Chancellor remains unfilled, the senior most Director amongst the
Director of Training, Publication and Supervision of all schools or the
Director, Centre for Research, Innovation and Evaluation, as the Chancellor
may appoint shall act as Vice-Chancellor and the person so appointed shall
have all the powers and shall be entitled to all the privileges of the Vice-
Chancellor and to such emoluments and allowances as may be determined
by the Chancellor in accordance with the Regulations, if any, framed in this
behalf.

XX XX XX
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